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BeforetheHonbleNationalGreenTribunal

EasternZoneBench,Kolkata

OriginalApplicationNo.203/2024/EZ

Inthematterof:-

Mr.ArindamLahiri.
Applicant

-Versus

West BengalPollutionControlBoard&

Others.

....Respondents

CounterAffidavitonbehalfoftheRespondent

No.4,PanihatiMunicipality

1,AshimKumarBiswas,sonof LateKhagendraNath Biswas,aged

about62 years,by faith-Hindu,byoccupation-ServiceinPanihati

MunicipalityasExecutiveOfficer,byNationalityIndian,residingat

41/16/A,shibtalaRoad,P.O.Non Chandanpukur,P.s.Titagarh,
District- North24-Parganas,Pin-700 122,do herebysolemnly

affirmandsayasfollows:

1 That I am workingas ExecutiveOfficersince14thDecember,

2023 ofPanihatiMunicipalityandassuchI am wellawareof

the factsandcircumstancesthe instantcase.Upon proper

enquiry from the departmentfrom which the instant

applicationarises,Iprepareda reportwiththe helpof the

otherconcernedstaff andsenttothe DistrictMagistrate.I

havebeenalsodulyauthorisedtoaffirmthisaffidavitonbehalf
ofthePanihatiMunicipalityandIam competenttodoso.

2 Thatacopyof aletterdatedNovember22,2024wasservedto
the MunicipalityannexingorderpassedintheO.Aby the

LearnedAdvocateDebrupChowdhury,HighCourt,Calcutta.
Aftergoingthroughtheorderandnecessarydocuments,I
collectedthecopyof theO.Aapplicationandunderstoodthe
contentsoftheinstantcase.ImmediatelythereafterItalkwith

my officerregardingthesubjectissueof theinstantcase,so

AshimXumae iswAs
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that I candealwithandpreparethe counteraffidavitin
complianceofsolemnorderdated03.10.2024.Aftercollecting

thecopyof theOriginalApplication,I proceedwiththeinstant

caseupondiscussionwiththe concerneddepartmentand
ChairmanofthePanihatiMunicipality.

PhotocopyofCommunicationdatedNovember22,2024,
isannexedherewithandmarkedbytheLetter-"A"

3. Thatthisaffidavitisfiledincompliancetothesolemnorder
dated 03.10.2024passedby the Hon'bleNationalGreen
Tribunal,EasternZoneBench,Kolkata.Isubmitthatthereis
no intentionallatchesand negligenceon the partof the
Municipalitytodischargealldutiestoclearandremovethe
dump garbageandsolidwaste.

4.

PALGOV.OF
NOTARY
REGD.NO
O83/2022

OtKAT

Thatincomplianceof theorderdated03.10.2024,I prepared
and communicatedmy reportuponinspectionintothespotin
questionand by takingnecessaryinformation,totheDistrict
Magistrate dated 04.12.2024 vide Memo. No.

PM/Genl/Misc./2024-25/259,and theMunicipalityisvery
much inlinewiththeconcernanda rapidsolutionisinthe
pipelineintheGovernmentschemeandonceitisfinalisedit
Owouldresolvethesaidproblemforever.

TheContentsofthereportisasfollows;
To Date:04.12.2024
TheDistrictMagistrate,
North24 Parganas,Barasat.

Subject:Q.A.No.-203/2024/EZ(PendingbeforetheNationalGreen
Tribunal,FasternZone,Kolkata)

Mr.ArindamLahiri

..Applicant
VS

WB PollutionControlBoard& Others

si.Respondents
Sir.



With referenceto the aforesaidcaptionedsubjectmatter

regardingallegeddumping/accumulation
of garbageincluding

biomedicalwaste,solidwaste,human wasteetcwhichislyingon

thesaidpremisesanddegenerating
thelanddaybydayas alleged

inthesaidO.AapplicationinthePanihatiMunicipalareaofward

no.-30,connecting/besideSodepur-
MadhyamgramRoadnamely

BasakBeddingsiteandotherallegations/statementmade inthe

saidpetition,arepartialtruebut
notabsolute.

In thiscontext,a shortnotesintheshapeofreportarestated

hereinbelowforyourkindinformation:

i) That thelandinquestionisownedandbeingusedbytheMunicipal

authorityfor thepublicpurposeand interest.

That PanihatiMunicipalityand KMDA are takingajointeffortto

resolvetheacuteproblemhavingbeenfacedregardingdumpingof

Municipalsolidwastesat Ramchandrapurtrenchinggrounddueto

AL
GOV

O01-2024,dumpingat RamchandrapurTrenchingground,had been
agitationandresistancefrom "BhagarUchchedCommitteesince

04

totallyclosedand as such,PanihatiMunicipalityhad no other

NOTARY alternativebut to dump the MSW in makeshiftor stop-gap

REGD. NO. arangementinfivetemporarydumpinglocation.The saidalleged
083/2022

premises(dumpingsite)namely"BasakBeddingsite"isoneof such

tOLKATvelocations.

iiü)

iv)

That havingspace-crunchand on temporarybasisfreshwaste

dumpedat thosefivepoints,arebeingtransporteditto theDhapa

at KMC by dumperseachcontainingaverageof 10-12MT MSW,

whereaverage120-130MT freshwasteperdayproducesunderthis

ULB.Hence,as theseplacesare havingspace-crunchandareon
temporarybasis,therewouldnotbepossibletobekeptforlongand

assuchthesewastesareshiftedelsewhere.

ThatMunicipalitywithitsownarrangementcollectwastefrom all35

wardsfor dumpingat such fivelocationssuchas 1) RajaRoad
crossingonB.T. Road,2)InfrontofDuckbackfactory,3)Go-shala
point,4) BasakBeddingon SodepurMadhyamgram Roadand5)
AmaravatiGround.ThroughTenderan agencynamelyEastern

OrganicFertilizerPvt.hasbeenengagedbyKMDA fortransporting
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Municipalsolidwasteby tipperTrucks (dumpers)by
mecans of

loadingandunloadinground
theclockfrom Panihatiarea

toDhapa

dumpinggroundunder
KMC.

The complainantmust acknowledge
ormade to be acquaintedthat

liftingofdailywastesfrom the
allegedpointisliftedby dumpers

on

dailybasisandagaindumped
at thesamelocationontheverynext

day.In case of logisticalproblemor absenceof transporting

machineryfor oneday due
to eitherfestivalholidayorno-entry

embargofor administrativereasons,wastesgetaccumulated
inthat

short-spacewhichismade
on purelytemporarybasis.Panihati

Municipalityisvery much in linewiththe concernand
a rapid

solutionis in the pipelineintheGovt.scheme
and onceitis

finaliseditwouldresolvetheproblemforever.

ExecutiveOfficer

PanihatiMunicipality"

Photocopyof thereportdated04.12.2024isannexed

herewithandmarkedbytheLetter-"B".

5 WithreferencetotheStatementsmade inparagraphNos.

Ito VIofthesaidoriginalapplication.I havenocomments.But

GOVT.ORA

Imay say thattheMunicipalityand KMDA aretakingjoint

efforts to resolvethe acuteproblemhavingbeen faced

NOTARY tegardingdumping of Municipal Solid wastes at

DNO. RamchandrapurTrenchingGrounddue to agitationand
083/2022

Yesistancefrom acommitteeandsince04.12.2024dumpingin

OLKAT RamchandrapurTrenchinggroundhadbeentotallyclosedand

as suchMunicipalityhad no otheralternativebutto dump the

MSW in makeshiftor stop-gaparrangementin fivetemporary

dumpinglocation.Thesaidallegedpremises(dumpingsite)namely

"BasakBeddingsite"isoneofsuchfivelocations.

6. WithreferencetothestatementsmadeinparagraphNos.VIIto
VIIIof thesaidapplication.Istatethatmoreofthestatements

areallmatterof recordsand anythingwhicharecontraryto
establishrecordis denied.The Municipalityhastakenthe
objectionmade bytheapplicantsandothersandontemporary

SBlauaA Ashim imwe AbNAs
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basisfreshwastedumpedatthosefivepoints,arebeingtransported

ittotheDhapaat KMC bydumperseachcontainingaverageof 10

12MT MSW, where average120-130 MT fresh waste per day

producesunderthis ULB.Hence,astheseplacesarehaving
space

crunchandareontemporarybasis,therewouldnotbe possible
to

bekeptfor longandassuchthesewastesare shifted
elsewhere.

The Municipalitywithitsown arrangementcollects

wastefrom all35 wardsfor dumpingat suchfivelocationssuchas

1)RajaRoadcrossingonB.T.Road,2)infrontofDuckbackfactory,

3) Go-shalapoint,4) BasakBeddingon SodepurMadhyangram

Roadand5) AmaravatiGround.ThroughTenderanagencynamely

EasternOrganicFertilizerPvt.has beenengagedby KMDA for

transportingMunicipalsolidwasteby tipperTrucks(dumpers)by

meansof loadingandunloadingroundtheclockfrom Panihatiarea

toDhapadumpinggroundunderKMC.

7. Withreferenceto thestatementsmadeinotherparagraphs,I

deny and disputesuch allegationsmade againstthe

Municipality.BecauseMunicipalityisnotonlyresponsiblefor

dumpingthe garbage,nightsoilcarcassesetc.on the said

premises.The Municipalityismakingtheirbesteffortstoclear

thesaidpremisesanddumpedgarbageeachandeveryday.

8. That thestatementsmadeinparagraphNo. 1to7 aretrueto

my knowledge,some statementsmade inthoseparagraphs
derivedfromrecordswhichIverifybelieftobetrueandtherest

GOVT.Oaremy humblesubmissionbeforethisHon'bleTribunal.
PAL

NOTARYREGD.NO
083/2022

KOLKA

sforeneonnldentflcatton

PARAMíTAPAL
CitsClvCourtKolkat
Res.Nn 083/2OR

DEPONENT
Identifiedbyme & preparedin

SeugtBiaun
Advocate Advotate
WB-774/2000

13DEC2024
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ADVOCATE
T,CAIC�TTAHIGHCOURT,

BAR ASSOCIATIONROOM NO,2

Anneywe-A
Residence-P-17, C.LT.
Scheme VII M, Ultadanga,
Kolkata-700067.

(M)9475477771/8910287081
E-mail-debrup66@gmail.com

Date:November22,2024
To,

1. The Chairman,West Bengal Pollution
ControlBoard,havingofficeat ParibeahBhawan,
10A, Brondway Road, Block-LA,Sector- I,

Ofice
ofthe

Councillors

Bidhannagar,Kolkanta,WestBengal,700106;

Panihati,

Norih
24
Parçanas

2. The SeniorScientistand Incharge,Public

Panihati

Municipality

GrievanceCell,West BengalPolhutionControlBoard

Recoipt

No.....4.4..2

havingoffioeat ParibeshBhawan,10A,Broadway
of

Ver.
edRoad, Block-LA,Sector-II,Bidhannagar,Kollata,

RLCElvED
West Bengal,700106;

Conntá

not
Ve

Decarment......

www.panihatimunicipality@yahoo.co.in;

hisofficeat Panihati,North24 Parganas,Kolkata
700114,

3

The DistrictMagistrate,North24Parganas

TheChairman,PanihatiMunicipality,having

Email

Date
.....Chonma

havingitsofficeat Katgola,Banamalipur,Barasat,
Kollkata,WestBengal700124.

AL
GOV

eST

BEA

Re:Oddaa ApplicatlonNo, 203/202jiz

NOTARY M. Arta�amLakd

REGD.NO. VostBen Pott-on ControlBoardnd On.
083/2022

OLKATsio/Matame),
Thisis for your informationthat my clientabovenamedhad fledthetheRforementionbdoriginal
applicationbeforethe Hon'bleNationalGreen Tnbunal,EasternZonal Bench,Kotlcata West Bengal,
PnanceCentre,Srd Floor,NcwtowT Pleasebeinformedthatthe said matter was takenupbythe
Hon'bleDivisionBenchcomprisingof Hon'bleMr, JusticeB.Amit Sthalekar,JudictatMemberand
Hon'bleDr Arun KumarVerma,Expert Member on 03.1o.2024wberebyTheirLordshipswerepleaseda
to passan order dated03,10.2024directingtheapplicanttoservethe copyofthisapplicationto
necessaryparties.Hence,pleasefindenclosedherewitha copyoftheorderdated03.10:2024andthe
originalapplicationalongwith allannexireswhichwillspeakfor itself.

Peasebefurtherinformedthatinterms of theorderdated03.10.2024,Theirordshipsfurther
directedtheapplicanttoservecopyof theapplicationalongwithallannexurestoMr.Dipanjan
Ghosh,LearnedCounselappearingfor addressceno.1andMr.SibojyotiChakrabarti,Learned
Counselappearingforaddresseeno.4 butasthecontactdetailsofthesaidLearnedCounselscould
notbetraoedout,thereforetheoriginalapplicationalongwithallanncxuresisbeingserveduponthe
reapectiverespondentsconcernedgiventhefactthatthesaidLearnedCounselahadacceptedthe
noticebeforetheHon'bleTribunalinrespectoftheinstantmatter.



ADVOCATE
HIGHCOURT,CALCUTTA

BARASSOCIATIONROOM NO,2

A
Residence-P-17. CIL
Scheme VIH M, Ultadang
Kolkata-700067.

(M)9475477771/8910287081
Email-debrup66@gmail.cons

at isfor yourfurtherinformationthatthe nid mattt willapperon17.12.2024beforethe Honble

NatioralGrcen Tribunal,EastecrnZon Bench,Kolkata,West Bengal,PinanceCentre,3rdHoor

Block-I, ActionArea- 1, Newtown, Pin Code 700161 nt 10:30.mNourPoodsetves e further

equestedto do theneedfülinterinsotthe orderdated03.102024Tandbe presernt t the tineof

hearingon17,1212024wbenthc mnatter wilLbetalenup for considerationat 10:30 m

Thisisforyourinformationandnecessaryaction.

Enc:1.Orderdated03,10:2024,
2.0.ANO,203/2024/EZBlong with

allannexures?
3.Noticeof theLearnedRegstrur

YoursSincerely

DebrupChoudhury
Advocate

NOTARYREGD.
NO. STE

083/2022

KATA
*7V9N

2|Page
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ItemNo.05

(Correctedon04.10.2024]

CourtNo.1

BEFORETHENATIONALGREENTRIBUNAL
EASTERNZONEBENCH,KOLKATA

(THROUGHPHYSICALHEARINGWrTH HYBRIDMODE)

OriginalApplicationNo.203/2024/EZ

Mr.ArindamLahiri Applicant(s)

Versus

WestBengalPollution
Respondent(s)ControlBoard& Ors.

Dateofhearing:03.10.2024
cORAM: HON'BLEMR.JUSTICEB. AMIT STHALEKAR,JUDICIALMEMBER

HON'BLEDR.ARUNKUMARVERMA,EXPERTMEMBER

ForApplicant(s): Mr.DebrupChoudhury,Advocatea/w
Mr.DipankarThakur,Advocateinperson

GOVT O

NOTARY
REGD.NO.
083/2022

<OLNKATA*

1

4.

ORDER

HeardMr.DebrupChoudhury,learnedCounselassistedby Mr.

DipankarThakur,learnedCounselispresentinpersonfor the

Applicant.

The OriginalApplicationNo.203/2024/EZhasbeenfiledby the

Applicantwho isstatedtobearesidentof Sodepur,BarasatRoad,

Ward No.30,PanihatiMunicipality,RabindraNagar,PostOffice

GholaBazar,Sodepur,District-North24Parganas.

The allegationinthe OriginalApplicationisthatadjacentto his

premisesavacantpieceoflandmeasuringabout600 squarefeet

andthereisa30 feet wideroadconnectingSodepurandBarasat

viaMadhyamgram.

The allegationis that sometimearound2018, the Panihati

Municipalitystarteddumpinggarbageincludingbiomedicalwaste,

solidwaste,human waste,excrement,non-biodegradableplastic
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PA
GOVTOFh
NOTARY
REGD.NO.
083/2022

2LKATE

6.

7

8

9.

11.

waste,foodwaste,rottenwastematerials,etc.whichislyingonthe

premisesanddegeneratingthelanddaybyday.Itisstatedthata

mass-complaintwas made in thisregard to the municipal

authoritiesvideletterdated04.07.2018whichwas
receivedby the

municipalauthoritieson 05.07.2018andtheywereequestedto

stopthe garbagedumpingactivities
andrestorethelandfree of

garbage.

It isallegedthattilldatenothinghasbeen
doneandgarbageis

beingdumpedat thesiteinquestion
whichisbreedinginsectsand

mosquitoesandfoulingthearea,and
degradingthelandandsoil

makingit difficultfortheresidentsofthe
adjacentpremisestolive

a healthylife particulartychildrenand old people who are

susceptibleto diseasescaused by environmentalpollution.

Photographshave beenfiledalongwith
the OriginalApplication

which prima facie is testimonyto the immensityof the

environmentalpollutionallegedbytheApplicant.

Matterrequiresconsideration.

IssuenoticetotheRespondents,returnablewithinfourweeks.

Mr. DipanjanGhosh,learnedCounselwho ispresentinCourt,

acceptsnoticeon behalfof the RespondentNo.1,West Bengal

PollutionControlBoard.

IssuenoticetotheRespondentNos.4and5,PanihatiMunicipality,

Panihati,North 24 Parganas,Kolkata,returnablewithinfour

weeks.

We alsodirectthattheDistrictMagistrate,North24 Parganasbe

impleadedinthearrayofRespondentsasRespondentNo.6.

IssuenoticetotheRespondentNo.6,returnablewithinfourweeks.



12. Mr. SibojyotiChakrabarti,learnedCounselwho is present(in

VirtualMode),acceptsnoticeon behalfof theRespondentNo.6,

DistrictMagistrate,North24 Parganas.

13. AlltheRespondentsshallfiletheir
counter-affidavitswithinfour

weeks.

14. We directthatthe PollutionControlBoard shallalsofileits

InspectionReportwithitsobservations
andremovalmeasures.The

PollutionControlBoardshallalso
addressitselfto thequestionof

sitingcriteriaofthesaidgarbagedumpingground.

15. The Applicantshalltakestepsfor service
ofthecopyoftheOriginal

ApplicationandallitsAnnexuresuponMr.Dipanjan
Ghoshand

Mr.SibojyotiChakrabarti,Counselfor theRespondentsaswellas

RespondentNos.4,5 and6 andfileaffidavit
ofServicewithinone

week.

16. List on 7.12:2024

B.AmitBthalekar,JN

October03,2024,
OriginalApplicationNo.203/2024/EZ
OM

Dr.ArunKumar Verma,EM

OAL
GOV OF

W
NOTARY
REGD.NO.
083/2022

BEN

OLKAT



Byc-mail/SpeedPost
BEFORETHE NATIONALGREENTRIBUNAL

EASTERN ZONE BENCH,KOLKATA
(ThroughPhysicalHearingwithHybridMode)

OriginalApplicationNo.203/2024/EZ

Mr.ArindamLahiri
Vs.

WestBengalPolutionControlBoard& Ors.

To,
PanihatiMunicipuiity,
ThroughExecutiveOfficer
At-BarrackporeTrunkRoad,Panihati,
North24Paraganas,Pin-700114
Email:panihatimunicipality@yahoo.co.in

TheChairman
PanihatiMunicipality,
At-BarrackporeTrunkRoad,Panihati,
North24Paraganas,Pin-700114
Email:panihatimLnicip»ityêyahoo.co.in

(RespondentNo.4)

(RespondentNo.5)

NOTICE
WhereastheabovetitledOriginalApplicationNo.203/2024/EZ(Copyof
Application&. Orderdatcd03.10.2024unnexed)islistedon17.12.2024at
10.30A.M.beforetheHon'bleNationalGreenTribunal,EasternZoneBench
at FinanceCentre,3rd Floor,BlockIII,ActionArea-II,New Town,Kolkata
(W.B)-700161foryourappearanceinpersonorbyapleaderdulyinstructed.

2. TakeNoticethatin defaultof yourappearanceon the datebove
nienioIedthe saidApplicationwillbe heardand determinedin your
absence.

3.Givenundermy handandthesealofthisTribunal,this18hOct,2024.
Note:(ForOrders,CauseLists& Otherinformation,please visitourwebsite:
WWW.grcCntuibuiiáiguy.ii)

PAL
GOVT.

OFW
REN

NES NATIONAL GREENTRIBUNNL

EASTERNZONE
BENCH KOLKAINOTARY

FREGD.NO.
083/2022

TATA
4



-203/2024/EZ
(Pendingbeforethe NationalGreenTribunal,EasternZone,

imunicipality(panihatimunicipality@yahoo.co.in)

dnn24parganas@gmail.com

Wednesday4 December,2024 at06:07pm IST

Sir/Madam

Pleaseseethisattachment

Thankingyou

Yoursfaithfully

ExecutiveOfficer
PanihatiMunicipality

OANO- 2032024EZ (PendingbeforetheNationalGreenTribunal,EasternZone,Kolkata)pdf
753.4kB

PALGOVT O

NOTARYREGD.
NO.

083/2022
BENG

KOLYKATA

Rteot



No:PM/Geni/Misc/2024-25/2s9

Officeof

The MunicpalCounclloryof
Panhati

Panihati,North24 Parganas,Pin-700114

Website-www.panihatimunicipality.in
E-mail-panibatimunicipality@yahoo.coin

Phone:2553-2909,2563-4457;
Fax:033-2553-1487

Date:04.12.2024

To
TheDistrictMagistrate,

North24 Parganas,Barasat.

Subject:0.A.No.-203/2024/EZ
(Pendingbeforethe

NationalCreenTribunal,
EasternZone,Kolkata)

Mr.ArindamLahiri.....Applicant

VS

WB PollutionControlBoard
& Others......Respondents

Sir,
With referenceto the aforesaidcaptioned

subjectmatter regardingalleged

dumping'accumulation
ofgarbageincludingbiomedical

waste,solidwaste,human
wasteetcwhichis

lyingonthesaidpremises
anddegeneratingthelanddaybydayasalleged

inthesaid0.Aapplication

in thePanihatiMunicipal
areaofward no.-30,connecting/

besideSodepur-Madhyamgram
Road

namelyBasakBedingsite
and otherallegations/

statementmadeinthe
saidpetition,arepartialtrue

butnot absolute.

Inthiscontext,a shortnotesintheshapeof
reportarestatedherein

belowforyourkind

information:

i) Thatthelandinquestionisowned
andbeingusedbytheMunicipal

authorityforthepublic

purposeandinterest.

ii) ThatPanihatiMunicipalityandKMDAaretakingajointefforttoresolve
theacuteproblem

havingbeenfacedredargingdumping
ofMunicipalsolidewastesatRamchandrapur

trenching

groundduetoagitationand
resistancefrom "BhagarUchched

Committee"since04-01-2024,

dumpingat RamchandrapurTrenching
ground,hadbeentotallyclosed

andassuch,Panihati

Municipalityhad no otheralternativebut to dump the MSW inmakeshiftor stop-gap

GOVTOF
arrangementinfivetemporarydumping

location.Thesaidallegedpremeses
(dumpingsite)

namely"BasakBeddingsite"is
oneofsuchfivelocations.

ii)SThathavingspace-crunchandontemporary
basisfreshwastedumpedatthosefive

points,are

NOTARY beingtransportedittotheDhapaat KMC
bydumperseachcontainingaverageof 10-12MT

REGD.NO.MSw,whereaverage120-130MT freshwaste per dayproducesunderthisULB.Hence,as

083/2022 seplacesarehavingspace-crunchandare
ontemporarybasis,therewouldnotbepossible

KOLKAfR

bekeptforlongandassuchthesewastes
areshiftedelsewhere.

ThatMunicipalitywithitsownarrangementcollect
wastefrom all35 wardsfordumpingat

suchfivelocationssuchas 1)RajaRoadcrossing
onB.T.Road,2)infrontofDuckback



factory,3) Go-shala
point,4) Basak

Beddingon SodepurMadhyamgram
Roadand 5)

AmaravatiGround.
ThroughTender

ehagencynamely
EasternOrganic

FertilizerPvt.has

beenengagedbyKMDA
fortranspoting

Municipalsolid
wastebytipperTrucks

(dumpers)by

meansofloading
andunloadinground

theclockfrom
Panihatiareato

Dhapadumping
ground

underKMC.

Thecomplainant
mustacknowledge

ormadetobeacquinted
thatlifting

ofdailywastes
from

theallegedpoint
isliftedbydumpers

ondailybasisand
againdumped

atthesamelocation
on

theverynext
day.Incaseof

logisticalproblemorabsence
oftransportingmachinery

forone

dayduetoeither
festivalholiday

orno-entryembargo
foradministrative

reasons,wastes
get

accumulated
inthat short-space

whichismade
on purelytemporary

basis.Panihati

Municipality
isverymuch

inlinewiththe
concernanda

rapidsolution
isinthepipeline

inthe

Govt.schemeand
onceitisfinalised

itwouldresolve
theproblemforever.

Panhat

Estd-1900

ExecutiveOfficer

PanihatiMunicipality

ExecutiveOfficer

PanihatiMunicipality

GOVEOFW
NOTARY
REGD.NO.
083/2022

BENGA

OLKAT



ASH1M KUMAR
BISNAS

S/o-Kate
khagendanath

Arasas.

Age-63

kad:ka/hoh),
shibtala

Road

P.o-Non
a-ohandan

bnkw

Pn7oo122

ALGOV OFWA

NOTARY
KEGD. NO.
083/2022

BENGA

OLKAT


